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 Heard both sides and perused the records. 

 

2. When the matter was called for hearing today, the 

learned Counsel appearing for the appellant submitted that 

against the impugned order dated 24.05.2019, the present 

appellant along with M/s Siya Traders have preferred two 

appeals before the Tribunal and the appeal being No. 

C/87530/2019 of M/s Siya Traders has already been disposed  
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off by the Tribunal vide Order No. A/87315/2021 dated 

16.12.2021 by way of remand. Thus, he prayed that the 

present appeal may also be disposed off by way of remand to 

the original authority for a decision on merits, based on the 

observations made by the Tribunal vide order dated 

16.12.2021. 

 

3. The ld. AR appearing for the Revenue has not specifically 

expressed any reservations with regard to the submissions 

made by the appellant for remanding the matter back to the 

original authority. 

 

4. Therefore, the appeal is disposed of by way of remand to 

the original authority. All the issues involved in the appeal are 

kept open, which are to be considered by the original authority 

at the time of de novo adjudication proceedings. Needless to 

say that opportunity of personal hearing should be granted to 

the appellant, before deciding the matter afresh. 

 

5. In the result, the appeal is disposed off by way of 

remand to the original authority.     

 

(Dictated and pronounced in open court)  

 

 
 

   (S.K. Mohanty) 
    Member (Judicial) 

 

 
Sinha 


